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BEFORE THE REG STRAR M K HANJURA

Petition(s) for Special Leave to Appeal (O No(s). 32098/ 2013
UPSC Petitioner(s
)
VERSUS
AJI T KUMAR SI NGH & ORS Respondent (s
)
(with interimrelief and office report)
Date : 21/04/2015 This petition was called on for hearing today.
For Petitioner(s) Ms. N keta Shrivastava, Adv.
Ms. Binu Tanta, Adv.
For Respondent (s)
M . Kaushal Yadav, Adv.
M. Shrish Kumar M sra, Adv.
UPON hearing the counsel the Court made the follow ng
ORDER
Respondent Nos. 1 and 3 have al r eady filed t he
count er

affidavit as gets revealed fromthe perusal of the office report.
The | earned counsel for the petitioner shall within a period
of three weeks file the fresh particulars of the respondent No. 2
and he shall also take appropriate steps for the service of notice
to himw thin the same period. Dasti in addition is permtted to be
served through the Trial Court the particulars of which shall be
furni shed by the | earned counsel for the petitioner within the
peri od prescribed above.
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